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Name of the Company | Navya Minerals Pvt Ltd & Ors.
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24 07 2017- T.P.No.112/KB/2017 (C.P.N0.975/2016) — Navya Minerals Pvt. Ltd.
& Ors.

ORDER

Ld. Lawyers on behalf of the petitioner(s) are present.

As per last order dated 03.7.2017 the petitioner has made a paper
publication and filed an affidavit. He submitted that company has given
reply to the queries sought by the Additional Director directly. But no
representatives of the Regional Director is present nor they have filed any

affidavit with regard to objection towards amalgamation scheme.

Perused the record. Petitioner is directed to take steps upon the ROC to

ensure their appearance by issuance of notice to the Regional Director.

Fixed on 29.08.2017.

MANORAMA KUMARI
MEMBER(J)




